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(a) whether a huge scam of ` 540 crores in construction of toilets between 2012

and October, 2018 has been reported in Madhya Pradesh;

(b) if so, the details thereof, district-wise;

(c) whether Government would initiate inquiry to ascertain the number of toilets

which have been only built only on paper in other States;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN

LAL KATARIA): (a) No Sir.

(b) Does not arise.

(c) to (e) Sanitation is a State subject and hence the responsibility for implementation

of Swachh Bharat Mission (Grameen) lies with the States. Government of India only

provides technical and financial support to supplement the efforts of the State

Governments. Whenever any complaint in respect of implementation of SBM(G) is

received, the same is forwarded to the respective State Government for appropriate

corrective measures.

Climate change and water contamination

1226. PROF. MANOJ KUMAR JHA: Will the Minister of JAL SHAKTI be pleased

to state:

(a) whether Government is aware of reports linking climate change and massive

flooding, which has contaminated water;

(b) if so, the details of measures taken;

(c) whether it is a fact that water sources in Bihar are at the stage of dying;

(d) if so, steps being planned by Government; and

(e) whether Government is planning to adopt new legislative measures to prevent

the water- management crisis faced by the several parts of the country, if so, the details

thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF JAL SHAKTI (SHRI RATTAN

LAL KATARIA): (a) and (b) Climate model simulation studies done by various agencies

including Intergovernmental Panel on Climate Change (IPCC) project possible linkages

of climate change with frequency and intensity of weather related events. However, any

direct link between climate change and flooding resulting in water contamination has

not been established.

(c) and (d) The flow in rivers is dynamic and depends on many parameters such

as rainfall, its distribution and intensity in the catchment, catchment characteristics and

withdrawals/utilisations of water basins. Central Water Commission (CWC), Ministry of

Jal Shakti monitors important/major rivers. Considering annual average flow of last 20

years of terminal sites of major rivers, no appreciable increasing/decreasing trend in

Total water availability in the country including the State of Bihar has been observed.

(e) Ministry of Jal Shakti has drafted bills namely National Water Framework

Bill, River Basin Management (RBM) Bill and Model Bill to 'Regulate and Control the

Development and Management of Ground Water' for bringing reforms in water sector.

The draft RBM Bill proposes optimum development of inter-State rivers by

facilitating inter-State coordination ensuring scientific planning of land and water

resources taking basin/sub-basin as unit with unified perspectives of water in all its

forms (including soil moisture, ground and surface water). The draft RBM Bill has been

circulated to all States/Union Territories, concerned Central Government's Ministries/

Departments for pre-legislative consultations.

The National Water Framework Bill provides an overarching national legal

framework based on principles for protection, conservation, regulation and management

of water as a vital and stressed natural resource, under which legislation and executive

action on water can take place at all levels of governance. The draft National Water

Framework Bill has been circulated to States/UTs and the concerned Central Ministries

for obtaining their views/comments.

Ministry has also circulated a Model Bill to 'Regulate and Control the Development

and Management of Ground Water' to all the States/UTs to enable them to enact

suitable ground water legislation for regulation for its development which includes

provision of rain water harvesting. So far, 15 States/UTs have adopted and implemented

the ground water legislation on the lines of Model Bill.


